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[Shri Annasehib Shinde]

I have already explained to the
House that the main purpose of the
Bill is to give a preference to the
co-operative rice mills ang public
sector mills. While meeting the point
of Mr. Kunte 1 have already stated
that it is in the interests of public
policy. Our Constitutional directives,
and technical reports and the policies
enunciated in Five Year Plans, that
we have accepted this postion, and
that is why we have come forward
with this progressive legislation.

The penalty prescribed in the Bill
is the maximum and it does not ne-
cessarily mean that the court will
give the maximum penalty in every
case, but the Court should have the
power to deal with those who in-
dulge in anti-social activities.

Shri Sharma said that there should
be no control, no licensing. I think
in modern society we cannot do with-
out some restrictions. (Interruptions)

st wo Ao fam<: : SarEAm
#glea, AT q91A F1 Fa1q fzeargd |

MR. DEPUTY-SPEAKER:
order. No more questions.
question is.

“That the Bill be passed.”

The motion was adopted.

Order,
The

15.20 hrs, o
ANDHRA PRADESH AND MYSORE
(TRANSFER OF TERRITORY) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I move:

“That the Bill to provide for the
transfer of certain territory from
the State of Mysore to the State
of Andhra Pradesh and for
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matters connected therewith be
taken into consideration.”

It is a small Bill which seeks to
transfer a small territory in Abaka-
varipalli village in Bagepalli taluk of
Kolar district of the Mysore State tw
Andhra Pradesh. When the enclaves
in the various States were transferred
from one State to another, somehow
thig particular enclave was lost sight
of. This was considered at the zonal
counci] meeting in 1960 and the two
State concerned agreed to this pro-
posal. Without a parliamentary en-
actment,, this transfer cannot take
place and hence this small Bill has
been brought forward. This Bill was
also referred io the State legisla-
tures of both the States ag required
under the Constitution and both of
them have endorsed this measures
and there hag been no controversy
about it so far. Clause 3 relates tu
the transfer of the part of the village
and the other clauses make the
necessary incidental or consequential
provisions such as representation in
legislatures, jurisdiction of the courts,
etc. Looking to the non-controver-
sia]l features of this Bill, I do mnot
think that it s necessary for me to
dwell at length with the provisions
of the Bill, I hope the House will give
its consent.

MR. DEPUTY-SPEAGER:

moved:

Motion

“That the Bill provide for the
transfer of certain territory from
the State of Mysore to the State
of Andhra Pradesh and for
matters connected therewlth be-
taken into consideration..’

There is an amendment for cicula-
tion. We have only one hour. Both
the States have agreed to this pro-
posal. We should try to be brief and
finish it in the allotted time. There
is no controversy about it.
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SHRI J.
(Chitradurga):

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 28th August,
Im.,}

This Bill jg intended to transfer
a part of the village of Mysore to
Andhra Pradesh. It is true the

transfer involves a small area and
that on administrative grounds this
transfer has to be effected. I agree
that administrative convenience has
been ithe guiding factor. I have
moved for circulation because the
Government is interested in bringing
before this House only one solitary
proposal whereas the State is faced
with a number of other problems
which have created a good deal of
misunderstanding between Andhra
and Mysore,

15.25 hrs,
[Sur1 R. D. BHANDARE in the Chair]

In fact, I am opposing this Bill not
because that [ am against the
Andhra State—because 1 know ordi-
narily I would have supported it—
but because of the inconsistent, indiff-
ernt and wavering policy of the Gov-
ernment of India in solving the va-
rious border problems and inter-
State disputes. If this was the only
problem that confronted Mysore, 1
would have readily supported it, but
my contention is that insicad of
bringing up problems piece by piece
or individual problems, they must
bring a comprehensive proposal of all
the border problems that have been
facing the State of Mysore.

It is a well-known fact that the
State of Mysore is confronted with
many border problems. These border
problems are as old as more than a
decade, and during this decade there
hag been a battle of nerves between
th adjoining States and it has created
a good deal of misapprehension, mis-
understading and it has gone even to
the extent of bringing dis-unity in the

(Transfer of
Territory) Bill

courtry. 1t is true that there were
some local attempts to solve these
preblems but all conventional methods
failed and the States could not come
to on understanding and the Govern-
ment of India appointed a Commis-
sion to resolve these border disputes
on the request of the Government,
not of Mysore but of Maharashtra,
Shri Mahajan submitted a report to
the Governmeni more than a year
back, but what has happcncd to that
report? It is lying in cold siorage.
It is receiving scant courtesy and it
is more than a year.
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AN. HON, MEMBER: it is finish-

ed,

SHRI J. MOHAMED IMAM: Whe-
ther it is finished or it is alive, it is
left to the Government of [ndia, and
tne Central Government has not said
anything about it. It has becn wav-
ering; it has kept it in cold sturage
with the result that there is a great
deal of unnecessary propaganda going
on against the report and not only -
against the report but against the
author of the report.

SHRI S. M. KRISHNA (Mandya):
Engineered by the Home Ministry.

SHRI J. MOMAMED IMAM: En-
gineered by the Home Ministry. That
is what my compatriot says. I also
agree with him. Shri Mahajan's
character is being assessed; his memo-
ry is being assailed and he is being
dubbed as being partial as being
poisonous and he is called by various
other names. I am afraid that the
sanctity of the report of a Commission
is lost. 1 am afraid that at this
rate no decent gentleman will come
forward to work ag Chairman or to
work in a Commission. It must be
understood by all that Shri Mahajan
belonged neither to Mysore nor to
Maharashira, He belonged to a far-
off State and he did his best and it was
the duty of the Central Government
to accept his report as they did ac-
cept all the reports of the previous
Commissions.
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[Shri J. Mohamed Imam]

Sir, somehow the Home Ministry
wants to wriggles out of this but I
must state that the Government of
Mysore stands by this report. They
want this to be implemented ang the
report should be treated as an award,
That is the only way of resolving
this problem. On the other hand, the
Home Ministry has been introducing
tco many complicated problems. Shri
Chavan first suggested a national
consensus, He tried a national con-
séensu; among all the leaders of the
parties which was a novel procedure
which was unheard of before, and
now it came in handy to the Home
Minister. But that failed, Then he
tried to introduce a system of opinion
poll. He created a stir and he did
not realise the implications of gather.
ing opinion State by State. That
also failed. A new proposal has been
put forward in the meeting of the
National Integration Council at Sri-
nagar. The Home Minister hag pro-
posed that a border machinery should
be constituted to resolve all border
disputes. That Council ig intended to
bring about national integration. But
if this proposal ig carried out it will
bring about nothing but disintegration,
because as soon as the Government
announces that they are going to ap-
point a permanent border machinery
for resolving all inter-State border
disputes, they will be inviting such
disputes from all States. All the old
disputes which we have forgotten or
to which we have reconciled oursel-
ves will be again raked up and the
border machinery will be flooded with
innuemrable uisputes, The whole
country will be in turmoil. So, I hope
this will not be followed. In fact,
what we aim at is the unity of India,
but all your efforts are intended to
accentuate the problem of regionulism,
On the one side you speak about in-
tegration, but your actions are aimed
at disintegration. Your wavering
policy and inordinate delay has land-
ed the country in a good deal of
trouble. You have delayed this for
such a long time, With what conse-
quences? Do you know how the peo-
ple Uving in these disputed aress have
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been suffering? They have become
step-children to both States, Maha-
rashtra does not want to do anything
because it is afraid that it is likely
to go to Mysore. Mysore does not
want to undertake any development
work in that area because they think
it may go to Maharashira. So, they
are between the devil and the deep
SCa,

In all such matters, it is the duty of
the Central Government to take time-
ly and effective decision. But it looks
as if the Government is entirely incap-
able of taking any decision. For
every problem, they want a national
consensus or consultation with leaders
or appointment of a commission or
committee or border machinery. Then
what is the Government for, if it can-
not take a decision and implement it?
Let them settle it once for all. Let
them say that either the Mahajan
Commission report is going to be ac-
vepted or there will be status quo.
On the other hand, by putting forward
fresh obstacles and fresh proposals,
they are only making the problem
more acute and complicated ang in
course of time they will be held res-
ponsible for bringing about disinte-
gration in the whole country.

Since times have changed and pol-
cies have changed. I suggest that the
opinion of the people must be elicit-
¢d as to whether what the Govern-
ment is doing is correct. With these
words, I oppose the Bill.

SHRI ANANTRAO PATIL (Ahmed-
nagar): Sir, it is a very simple piece
of legislation which seeks to transfer
some territories from Mysore to
Andhra Pradesh. In the statement
of objects and reasons, it Is stated
that a small enclave was lost sight of
when the exchange took place in 1950,
18 years have passed and now Gov-
ernment have come forward with this
legislation to correct this mistake.
This is being done on the ground of
administrative convenience. ‘Though
its is late, it iz not too late. There are
other enclawes uf other Siates alse
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which are at present in different
Stateg and they are not only causing
inconvenience from the point of admi-
nistrative convenience but also from
the point of view of language, culture,
education and other things also.
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I do not want to quarrel with my
hon, friend from Mysore. The hon.
Member from the Opposition has refer-
red to a border dispute between
Maharashtra and Mysore, I do mnot
want to pick up a quarre]l with them.
But 1 want to point out that it is
not a question of only one enclave be-
ing left with one State there are vil-
lages after villages—I can give their
names and my hon, friends from My-
sore will also agree—in Belgaum Dis-
trict where 80 per cent of the people
speak Marathi language. There are
villages which have no approach
roads. Schools which were run there
in Marathj language have been stop-
ped and much inconvenience has been
caused to the people during the last
fifteen years. After the reorganisa-
tion of the States in 1957 for the last
twelve years the people from that
area have been asking the State Gov-
ernment and the Central Government
to readjust the boundary and to have
these enclaves transferred from My-
sore to Maharashtra in the same way
ag the dispute between Andhra and
Madras was settled on the basis of
the Pataskar Formula taking village
ag a unit, The village should be ac-
cepted as a unit and transfer of terri-
tory should be made. Territory which
belongs to Mysore should go to My-
sore and the territory that belongs to
Msaharashtra should go to Maharash-
tra.

As my hon. friend over there refer-
red in the Western Zonal Council
this question was discussed but no-
thing came out. Then the Mahajan
Commission was appointed but with-
out any terms of refrence, Now, at
the Srinagar meeting of the National
Integration Council views were ex-
pressed by various leaders of different
parties that a permanent body should
be appointed with terms of reference
to esttle thess border disputes Onoce
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for afl. I think this should be accep-
table to my friendg from Mysore also.
We Members from Maharashtra have
no quarrel with Mysore. We urge
upon them that this question of trans-
fer of territory should be decided
once for all with terms of reference by
taking village as a unit so that we may
coexist in peace. As the Government
has come forward with this proposal
for transfer of this enclave I hope the
Government will take a step forward
and try to adjust the boundary dis-
pute between Maharashtra and My-
SOTE.

With these words Sir, I support the
Bill.

st AW T XA (dq)

T4 AFRE ATAAE g HAT A A
Fw #aman gg fawaw ger ar ¢ o
AW &I SWIAT ATT FEA A0 [N
it g magf dardn & oy
BT &1 @479 g §TA T TOFT qTHA
arar 3Nl <@ T Y Fg faAn #
7g TGN A%aT | qEdd § wrgiE Wi
F QUM A Teow WiE 27 Y 37
gfez & Feor Farad o« fram 41 0

61 gAY QF THSA §T TATH HIAA
gt | f&g 99 17 F1 9w 7 afx
Hy wa {1 w1 W gar fAgen
FI AT JTZ F ¥ Avaw oré Ag wvgw A
wrdl | ey 1953 § WFE & 9 A
THA § WA §WA &% g1 g
¥ A 9w R AFE ¥ nraw mer 8
ZEAT 79 AT fasmATer €uA q2T am
AW qWTT & T FTZE-F2 WEH I AT
%1 grewr &Y 7€ | oY IEF a1z fev
aFg ¥rw fawme wrg faue sqfew
7% &« Wil gwa W% | qg and Fww
1955 ¥ ToT GATHAT ATqNT 1 fFrge
faraT T | e ¥ Ay A A e
Ay W@ ¥ A fawifal §r off I
T M AW EW E ¥W AT qAGE
w1 ArowT W wob wgl-agt dwr W
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[ s w
frare &1 ¢ @wer gr TEET wwWw
W®Y §F T q1 WA ST OF WG
w3 & I fawmem qmAvaT {Tard
TR AR NS AG AT | AH W@ F
AT FEAT aFaT # fin A W mgTey
T a1 ¥ §9 3 F1 TH7 A WAL W
7 I9¥ I afey aga e ar 9ur W
s=ateq afe fedT 3 g3 g1 ar gare
FHaET aTgHl A 9T & AR §h
frarz #1 g &7 ¥ fad ¥= I=A
FT A-EAA HIN TEA IR & AR
frar orfs wfasmsz s 7

SHRI ANANTRAO PATIL: These
border questiong do not excite the
Congress only; there are other parties
also, including the Jana Sangh.

st ATWTG T WS THIEA
orq Y & @ & W7 & o a1 @

g

SHRI ANANTRAO PATIL: You are
accusing the Congress only. There
are other partieg also. In Mysore
there are the PSP, the SSP and the
Communists also.

SHRI JAGANNATH RAO JOSHL
1 am referring to the Congress for
the simple reason that it is the party
in power. Naturally, it has every
right and responsibility to set up very
good precedents and it has failed.
fadrelt 2w waw dar wT A ATEA WEW
ot ¢ AT afarr o P &
qURTY  IAF AE-HAY W IU[E-HeA
o % wyary afe & wEw TR 9T FA
FMTyAEA AR AT B AIMH
AT AHGH qAAT aga  wfeA
Frp 1 ®fgx & qgmAr |gar g
fis ww dfrg goA T & 9ER
|TTT 263 %1 ST fifay § fe s e
farare ayr g & A wreT R wfw
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F1 sqaeqT Y ATAAY | AF FIE fqATT
FTr gar @ wrow ¥ qgafa g gy
& Y ¥ A At & i ey & s
I¥ FHEAT F1 7 §7 %9 gfer @ owrd
fagra %7 s=a 1 Far arfesr ot
T #gr ¥ wad fadw w77 TAT W
§ ®r¢ Wt fagra Nfer a1 1952
# o AT G, 1957 TEW, 1962 |
84, 1967 ¥ g4, IAY ATHA WY AT
WTAAT & AGATCA g& TN AHS F1 WrEA
! au| w¢ faarg &1 gor wrford | ofe
TAT Y FT aHA AT WRIAT FHWA F
Ta W wew frgas fear
q1 IEIA T AR BT 3G 4T/ GIA
¥ fadifcd & ffi o7 AT Tt §
fam #x &7 = §1 w@dfwre fwar
qr @1 Iawr fawrcmt ® @fwr
FOT & Fomg @erd ¥ a4 ww faan
AT —— IE HHA § A0 " 2 | w9«
E-WAT AgI o qg qA v wifire
Fr o f qumm fadnfr a=t ¥ qamH
® T ¥ OF qu oq fraifa fear
I & & oF #rar g Gear qr
fiw o1 gaT TE-wEt wEET § & AETOS
# OT § aar A gETe e § seae
i, @ A & W § w7 e S qg-
wrat # Wt wr aww fasreara o
T ¥ § | I g-HE AgE 1w
WE F § T9r FAF WA A AL F
§ aft @ W & diw & & shw
FwH Ag & ar fee faoedt =Y #
@ T TR @ FO H
qW E | EAN o ww § § agwfy
Adl & A N F A I TR IO
#1 wafa dar idt —ug 2w F gFar
N gfec ¥ T 1 wfE & weR
ag Wi w1 gATg e ag s
LT BT AE & | Tk A9 WY i
o o Rk §1 I g @
qATH gW 1A & T TR W05
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ot &1 gqre £ 1 FF T wErOA
TN Y Y I g ARTIT w4+
T, G wgTae I 0¥ A 34
93T FT IF FHIT F g2 7 fA+AT
T I HAET F g FAT I0fgq 97 |
T & T19 g8 9 g w7 F47 qEEH
# fom mErT ov § ooF £ Tew &
AT ¥ ¥ OF-gET & AW
# oqar FqT TAH W7 FY FHAAT & 7
mifage fFg wreTT 97 A+ TET &
Ty T g 7 agy feafa g
FY F——Tg QT FT & Fooria wTAT £
FEl qeaTem AT wE & afE
WG 97 TART ST TG AT £ 7
Treq qANST WA gra fagra @@
¥ agAT A HHEQT FT BW A A
g Tadr 3 & aw 9 g% faw WA
2 TAgr =g w7 gY Y AF 4%
341 qzar & {5 garey a5 o &
oI # WIE & Tam@ wYE S AT
gAY qTfE gw WY IEEFT AT FF
"/ A & owar ¥ @

o fee (9fwm) o awmfs o
# ¢u fodgw &1 @ w0 & &g
wzr gar g | ¥afed 4@ ¥ qg fad-
% BT § GUIAT §EE T AW w7
fawzg & ag Wt o1 @ afew g fad
fir gw fada® &1 @ a@ § AT
9 fawg @ ag aga TFT ¥ 1 ifE
£q% g AR g1 § 5 X1 e
T F TREn FTOAE GATE B
FTHTT &7 67 14T § O OFT I
FI FFEAT FT ATE SR FT FORIL
w1 W man § A AT AA wraer g
sdar ¥ awd g fo & qwT a9
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AREITHT T ATH W FATL FF qOHTT
w1 AGG FET AGAT |

awafa @ adledt
Fr=Ta T Fr A ¥ gy W dn
NI F T w99y wrgy ¥
e frm | @l w1 @ ofcar @
g I 12 T A &7 ofcar § awn
ag @a Amr ¥ 700 Hw Fr g 97
g THI avE § =T W A WA R
ag A ¥ FOww 500 W X g
77 g FfFw O3 g7 * graqgE W
TAET AT TEA &9 AWAT & w9
¥ #rawmfar wdwr § Tar mm g A6l
A Gl & ST AT Awwar §
# g7 T ITHE TF €F F WY &7 gwar
i f& 9% Sraatien gy § de
@ qdmA 1wn ® g oW ond 0
q%ar @1 §¥ wwWr A1 Tar & qro
AR ®TORTT 99 W & | W fed
tq faw &t qgr gz A & fad qet
ft w1 afwres 7@ gu & @@ wgw
fe dat ot AweqT @ SEE R H
WY saET weg wTAT Sfgg

*
% g fear o ®% | ¥ 7 geA
tfr fom e § &t wrer @l
st @ 9w ? 51 Sfawma fuw wrer
& e oy g va da W adt
WA w2w § I feqr ammw @
fad & o ¥ ol v f§ wq
W %17 ¥ fagra @ fafiea #2
aqr wgt ogr O wREr e § Sw
1 3 fagrr & wmeTe 9T gw fean
| ¥4 agroeg o AT & qniv
T a1t A mna v g€ & ww Ewen
w1 gm Wt oft fegra & wmare 9T
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fear oma for fadsr %1 mgEwa
RTET W@ g a1 51 Sfgwa &
qOSr Awd § aE A¥ A2W AETIIGZ
¥ faer fad g Agr s A
F ¥ear WS AT AT & wEa
s1 9fawa & s & 37 ¥1 qgT ¥
faer faar amd

37 ¥ M ¥ ag w0 iw T
it X § 91 Aaemn & e seEe
FML g g e g A faar
2 o 1 3 w1 FT AIR wv
W g ¥ O A gE gy oAwy fwaw
mr ¢ a7 ofafgwm T miar
g7 fom qar & 7 AT @@T & |
¥t § omA fam g A 7 A&
T/ & dx 1 sqva # Twy mw § Afew
& o ag sgar fr aon Y I Awan
2 gt gw vl A% fear & A
T § wifs wEza o @ fradfas
A gwr @1 Fg AT FAW A
& fagra 9T g=1 a1 FEF A I
ar gz g a1 @ FaE q|
q ¥fF A w oAREn §1 @O
gu1 & g WINT & WIETT ¢ AT
go & Faw gefafgm &t gfe
q gwr ¥ A AW R G
o {f A% afer & @ ag s f*
WrET FT AT ATATA AT § G AT
o =W § A @ A 9T A
& fs e & WA A Tdr § 9 gH
fqd SE®l WU ¥ W1 aTH |
sufeg & wiow og w{Ue wwn fw
gF gREN T FW S & fAgy ¥
® ogg @ W (@ oaw
@ o wifgg e ag e aa
& “wmar w1 wEre o

Bill

SHRI J, H PATEL (Shinoga):
Spoke in Kannada:

MR. CHAIRMAN: Can the hon'ble
Member not speak in the language
which the chair can understand, it it
is possible for him? (Interruptions)

SHRI J. H, PATEL®*: Mr. Chairman
Sir, while opposing this Bill I would
like to draw the attention of the
House to the following observations
made on page 90, para 320 of the Re-
port of the States Reorganisation
Commission, 1955, 1 will read the ex-
tract. It says:

“It has been generally recognis-
ed that, in the provincial distri-
bution under the British, the Kan-
nadigas suffered most, with their
area split up into four units in
three of which they were at the
tail end and reduced to the posi-
tion of ineffective minorities. The
All-India Congress Committee in
1927, the All-Partieg Conference
in 1928 and the Indian Statutory
Commission in 1930 all recognised
the legitimacy of the claim of the
Kannadigas to unifictions.”

On reading this ] am convinced that
injustice was done to Mysore or Kar-
nataka State during the days of Bri-
tish rule. This has been so even now
during the Congress regime,

1 am not speaking against Andhra
or Maharashtra. But when disputes
arige between the States it is the res-
ponsibility of the Centre to see that
these disputes are amicably settled
without impairing the interests of the
other. The Centre should do every-
thing to create harmony amongst the
States by resolving their disputes with
justice.

India is a big country with mamy
States carved in accordance with the
recommendations of the SR.C. Re-
port. While forming these States
number of small problems involving

The Original speech was delivered in Kannada.
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adjustments of the territories between
the States kept unsolved. There are
number of disputes like Border dis-
putes, Inter-State Water disputes, lan-
‘guage problemg and so on. All these
problems remain unsolved since 1947
Mere passing resolutions at the Inte-
gration Council in Srinagar to solve
border disputes in the interest of
bringing National Integration would
not do. It has to be implemented.
The Government is slow to act. At
this rate we will not be able to make
any headway in the larger interest of
the country.

The statement of Objects and Rea-
sons of the Bill says:—

“This enclave was lost gight of
when the exchange of such en-
claves was effected by the Provin-
ceg and States (Absorption of En-
claves) Order, 1850, dated the 25th
January, 1850

1 am not voicing my grievance over
the transfer of a part of the village
proposed in the Bill. I am all in fa-
vour of this. But I gupport, in .his
connection what Mr. Imam has said
that the measure proposed in the Bill
is not the only issue now pending
which requires attention of the Gov-
ernment. There are number of orub-
lems relating to the adjustment of
border territories of Kerala, Tamil-
nad, Andhra and Maharashtra in
which Mysore is very much concerned
If all these are adjusted and legiti-
mately given to Mysore, I have no
objection to give this portion of the
territory proposed in the Bill. What
I cannot understand the logic of the
matter is the opposition of the State
Governments of Maharashtra, Andhra
and Kerala to the legitimate transfer
of portion of their respective border
regions to the Mysore State. At tnis
stage nobody is prepared to give to
Mysore.

Coming to the Report of the Maha-
jan Commission 1 have to point out

Andhrg gnd SRAVANA 7, 1890 (SAKA).

(Transfer of .
Territory) Bill
the following observations made
thetein:—

“These disputes have neither
been resolved by the Zonal Coun-
cil nor by the Government of
India, nor by the four-man com-
mittee appointed by the State
Governments concerned or by
the meetings held by the Chief
Ministers of the States concerned.
On the other hand, the tentative
claims made became rigid and
have been added to by the peo-
ple of the areas and the govern-
ments concerned. By efflux of
time and delay in resolving the
disputes, emotiong have run very
high on either side. It is diffi-
cult to separate the grain from
the chaff. Public ~opinion is
sharply divided and the evidence
produced by the two governments
and the witnesses interviewed by
the Commission do not give an
objective view of the situation.”

The Government have not taken
any action on this Report. We can
only see this Report in the Parliament
Library and not the implementation
part of it which the Government ha<
totally ignored to do. They wou'd
take action only if there is pressu:e,
coercion, agitation, dislocation of rai!-
way lines and such other violent ac-
tion.

In conclusion, I would say, that the
Government has only embarked up~
on solving rival disputes but not the
major ones involving adjustment of
border regions of the adjoining
States which are many. I therefore,
urge the Government to set up a
High Power Boundary Commission
to go into the question of border dis-
putes of all the States in the country
and solve them at the earliest.

SHRI S. M. KRISHNA (Mandya):
Mr. Chairman,] have been a party to
the Reso'ution passed by the Mysore
Legislative .Assembly letting thirs
small bit of real estate go to Andhra
Pradesh. The generosity amg the
good nature of the peable of Mysore
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[Shri 5. M, Krishna]

have been taken undue advantage of
by my friends in Andhra Predesh (In-
terruption). My hon. friend, Shri
Gowd, should not get agitated be-
cause I am supporting this Bill be-
fore us. But coming in the wake of
the National Integration Conference
held in Srinagar, a few statements
which the Andhra Chief Minister has
made are very disturbing. He has
made certain fresh claims of terri-
tory which are now in Mysore State
and he has made out, ur is struggling
to make out, a case as to why thcse
territories should (be transferred to
Andhra Pradesh.

I am not one of those who have a
fancy to whip up these controversies
between neighbouring States. Our
relationships with both Andrha Pra-
desh and Maharashtra have always
been very cordial but for some of
these pinpricks. Now, what is the
responsibility of the Central Gov-
ernment? How long are we going to
live with these border problems? It
is not only the border problems that

exist between these States. There is
the river waters dispute betwecn
these States. There is the border

dispute between three States. How
are we going to solve these issues?
A stage has come when we are get-
ting into a state of suspicion that the
Central Government are perpetuating
these border problems, that they are
not serious in finding a lasting solu-
tlon to these problems for their own
reasons.

16 hrs, -

My hon, friends, Shri Mohammed
Imam, Shri J. H, Patel and Shri Jag-
annath Rao Joshi, have made the
significant point that these problems
have to put an end to. I am happy
that at the conference in Srinagar be-
latedly they have taken a decision
to evolve a machinery which will go
into these border  disputes, This
should have been done 10 years ago
immediately after the Statés Recrga-
nization Commission. After the report
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of the Commission, the zonal councils
came into being, but when they could
not solve the border disputes, the
Central Government should have
evolved a machinery, but they react-
ed in a half-hearted manner. When-
ever a State was able to bring pres-
sure, they succumbed to it, Mahara-
shtra js a great State of our union
from where Mr. Chavan, our Home
Minister, comes. It was able to pres-
surise the Centra] Government and as
a result of that, the Mahajan Commis-
sion was appointed. Let me remind
you that Mysore was not very en-
thusiastic about this Commission. We
opposed it tooth and nail, but when
it became a fait accompli, when we
could not get out of the cluthecs
of Mr. Chavan or the Government of
India, we had io succumb to it, so
much so, some of the Opposition
groups in Mysore State refused to
appear before the Commission because
we were totally against the Commis-
sion, we did not want border disputes
to be solved piecemeal. We wanted
a high power commission to go into
all the facets of our disputes with
our neighbours including Andhra and
Maharashtra, but the Government of
India was not willing.

MR. CHAIRMAN: The Mauhajan
Commission is not under discussion

SHRI S. M. KRISHNA: Some princi-
ples are involved in the Bill and so
I am pleading before you that they
should be kept in view and how the
Government of India have given the
go-by to those principles whenever
they were pressurised to take up a
particular posture.

Mr. Mahajan was one of the highly
respected jurists of this country. Are
we not going to respect his wisdom?
He was the Chies Justice of India, and
he was picked up by the Central Gev-
ernment to head this Commission, and
today Mr. Patil says that the ropy of
the Mahajan Report is to be found
only in the libraries of the Legislatures
and Parliament. What a sad commen-
tary on the way the Government cf
India behaves and acts.
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We have no quarrel with Andhra
Pradesh. We are showing our bona
fides by agreeing to transfer this terri-
tory to Andhra Pradesh, and my only
request to the leaders of Andhra Pra-
desh and my colleagues here is that
they should not make any more claim
on Mysore.

We have got Maharashtra and
Andhra on either side and they have
very powerful and stable leaderships,
whereas we feel ashamed of ur lea-
dership which is gullible and weak-
need. I refer to the persons running
the Mysore Government. They can
be pushed around by anybody in this
country, they have no will of their
own. They are taken in by the Gov-
ernment of India leaders here. When
they go back to Bangalore they try to
shout, but they do not have the seme
tempo or volume when they reach
Delhi. Probably, the cool or hat eli-
mate here upsets our leaders an? tliey
do not speak up in the interests of
Mysore. It is left to the leaders of the
opposition to take up the rause of
Mysore State, of Karanataka. That is
what we intend doing as long as we
are in this House. With these words,
I support the Bill in the hope that
Andhra would not make amy more
claims on Mysore,

SHRI RAJARAM (Salem): Mr.
Krishna from Mysore has agread to
give the land to Mr, Gowda of Andhra
and it is not for me to be a hindrance.
1 support this Bill but I want {c say
a few words about the principle in-
volved in this Bill. The Congress
friend who spoke earlier said .hat 18
years were not a long period to decide
things. The State Reorganisation
Comamission's report came some ten
years ago but it had not been imple-
mented in full. Sardar K. M. Panik-
kar suggested that U.P. should be
divided into two; that had nn¢ been
implemented, If that haj been done
so many complications might have
been avoided. We are appointing so
many commissions under the sable
leadership of people like Mal:ajan,
Panikkar or Pataskar but do not ‘m-
plement the recomsmendations. The
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Central Government must tage steps
to implement their recommendations.
This is a matter of a small village five
acres, But the leaders of the Congress
Party are creating more borde: dis-
putes and are maintaining them in
every State to keep the poMrical eli-
mate warm for them, So many Cong-
ress leaders cross the border in Maha-
rashtra as if they are crossing the bor-
der with China or Pakistan and fall
flat before the railway lines and do
stayagraha. These things can be
stopped by the Centre. Shri Krishna
talked about the water disputes. Sir
C. P. Ramaswami Aiyer had vision
and wanted to connect the Ganges
with Cauvery. If it is done, there
will be no celamity in this country.
But nobody is ready tv share their
natural benefits with others, be - it
water or land; they want all for them-
selves. The Centre is merely an on-
looker and watches the damage that
is done to this country; they are not
doing their work properly. I am ac-
vising the Central Government to do
things quickly and set tkings right all
over the country.

SHRI E. K. NAYANAR (Palgnhat):
While speaking on this Bill, T wish to
point out that there are disputes be-
tween Kerala and Mysore also There
are disputes between Nagaland and
Assam also; there are disputes between
UP and Bihar also. There are boun-
dary disputes everywhere in our coun-
try which have not yet been solved.
We need not go to other countries in
respect of boundary disputes; even
inside our own country there are
boundary disputes.

SHR] RAJARAM: There is no dis-
pute as far ags Tamilnad is concerned.

SHRI E. K. NAYANAR: Yes. Now,
at the Nationa] Integration Council,

"the Mysore Chief Minister, Mr. Jatty

hag declared that he wants tu imple-
ment the Mshajan Commission report
intoto but the other State is not ac-

‘cepting the report. As far as Kerala
"is concerned, the Commission hasg not

taken any evidence from the ruling
party or the opposition parties or from
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any demoratic party. In Maharashtra,
they oppose the report. Even st the
National Integration Council, they
have not decided to implement the
Mahajan Commission report, So as
tar as the principle of the Bill is con-
cerned, it is not enough to settle the
boundary disputes and boundary
clashes on & district basis only, Even
now, there are disputes relating to
Maharashtra and Mysore borders. As
far as my party is concerned, there
was a principle. This was argued in
the National Integration Council by
Mr. Sundarayya; the principle was
that the village must be taken as a
uanjt in the settlement of border dis-
putes. Therefore, why not constitute
a permanent body to settle the boun-
dary disputes between States? If
there is a clash or a dispute about the
border, then this permanent body
must go into the case and it will settle
the dispute acceptable to both the
parties or to the satisfaction of the
majority of the villagers in the village
which is to be taken as a unit. On
that principle we can settle the boun-
dary disputts.

This is a temporary affair. The
Mysore Chiet Minister, Mr. Jatty,
wants to implement the Mahajan Com-
mission report in toto. But Mr.
Nayak and others in Maharashira are
opposing it. Even in Kerala, when
Shri Nijalingappa came there, he did
not mention anything about the
Mahajan Commission report in Kerala,
But sfter he arrived in Bangalore, he
declared that he wanted to implement
the Mahajan Commission report. So,
1 want the Government to constitute
a permanent body at the administra-
tive level, with representatives of both
the parties to settle the boundary dis-
putes and decide the question on the
basiz of a village, with respect to the
boundary disputes between al] the
States: between Mysore and Maharash-
tra; between Mysore and Kerala; be-
tween Assam and Nagaland and be-
tween Bihar and TUttar Pradesh.
There must be &8 permanent body
which includeg the representatives of
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al] the political democratic parties.
and it should settle the boundary dis-
putes on the basis of the village taken
as g unit, and decide the issue on the
verdict of the majority of the people
of the village and incorporate the ter-
ritory to whichever State it is due, as
per the decision of the majority of the
people. Wherever such, a dispute
arises, we must refer it to the perma-
nent body to be decided by that body
or committee.

So, on the Bill, I broadly agree, but
this will never solve the boundary dis-
putes that even now exist in India in
respect of the States,

SHRI VIDYA CHARAN SHUKLA:
Mr. Chairman, Sir, although this Bill
has been supported by most of the
hon. Members who have taken part
in this debate, yet, they have mostly
devoted their time and thoughts to the
general problem of boundary disputes
in the country. Mr., Mohammed
Imam hag given notice of a motion for
eirculating this Bill for eliciting public
opinion. As T said in my opening
speech, this Bill was referred both to
the Andhra Pradesh and Mysore State
legislatures for their opinion. It has
been fully discussed in the State legis-
latures of both the States, and there-
fore, T do not think there is any fur-
ther scope for eliciting public opinion
on this matter. The two States which
are concerned, had the opportunity of
discussing this Bill by their elected
representatives in the respective legis-
latures, and both the State legislatures
have endorsed this Bfll. Therefore,
we must presume that this Bill is com-
pletely in accord with public opinion
in this area. .

Regarding the genera] question of
boundary disputes, I also wish, like
Shri Joshi, that this problem was solv-
ed earlier at the time of States’ reor-
ganisation or merger of the States.
But the history of boundary disputes
is very well known, how this matter
of States’ reorganisation betame part
of political controversies. The Inte-
gration of the States was done on the
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basis of an agreement between the
‘Government of India and the erstwhile
princes. That had to be done on the
basis of British India and the princely
states as they were then constituted.
After the merger of the States, there
definitely was a need to readjust the
boundaries in a manner so as to 'make
homogeneous units for conducting
public administration in the people's
language. That was the main reason
for the formation of linguistic States
in the country,

As would be inevitable in an ancient
country like ours, no firm boundary
could be laid down which will elimi-
nate linguistic minorities on either
side of the border in any State. When
the linguistic reorganisation of the
country was considered, it was known
that inevitably there would be linguis-
tic minorities on either side of the bor-
ders practically in every State except
where there wag more than one State
for a single language, as in northern
India. But wherever there were
linguistic groups adjoining eagh other.
this problem of linguistic minorities
was boungd to be there. In order that
linguistic minorities may not sufler,
the Constitution made provision for a
Commissioner for Linguistic Minnri-
ties, who goes round the country to
see that the rights of the linguistic
minorities are properly protected, ac-
cording to the principles laid down
and accepted by all concerncd—the
State Governments anc_l,l the major
political parties of the country. So
far the work done by him has been
very good. His reports are laid be-
fore the House every year and some-
times we have the chance of discussing
them also.

I am sorry certain members who
spoke tried to attribute motives to
people who have the duty of conduct-
ing the public affairs of this country.
1 do not think it is proper in this diffi-
cult and intricate context to attribue
motives to anybody. 1 am sure every-
body wants settlement of these dis-
putes, but according to our tradition,
our Constitution and the democratic
principles we follow, we have decided
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that we will try to solve all such dis-
putes through talks, negotiations and
agreement. The House knows how
a very intricate problem between
Andhra and Madrag was solved by
agreement between the two Chier
Ministers. That is known as the
Pataskar formula, That could Dbe
applied to solve every border dispute
provided here was agreement between
the two Chief Ministers.

Nothing should be done in my opi-
nion which will ‘give rise to fuither
disputes. The solution of a dispute
should put at rest the controversy for
ever; it should not keep it a simmer-
ing problem which would explode at
any time the politicians wanted.
This present probley regarding the
Maharashtra-Mysore border dispute is
an instance in this case. Everybody
agrees it is a very intricate, very deli-
cate problem which must be solved as
soon as we can. We have tried various
methods of doing it. Nobedy in this
House can say that no efforts were
made to solve this problem, Efforts
have been made right from the begin-
ning, It is another mattey that the
efforts have not succeeded, The rea-
sons for failure might be many. but
sincere efforts were made to solve this
problem, and I am quite sure we will
have to continue making these eftorts
as long as this problem is not solved
But no arbitrary decision can be taken.
It is s matter which involves the wel-
fare of many many people—lakhs of
people. It cannot be solved on the
basis of some arbitrary decision or
decisions which are prima facie not
very sound.

SHRI J. H. PATEL: Are you refer-
ing to the non-implementation of the
Mahajan Commission's report also?

SHRI VIDYA CHARAN SHUKLA:
Several problem have been inherited
by us from history. There is the case
of Goa and Pondicherry. The hon.
Member Shri Shinkere from Goa men-
tioned about the future of this Union
Territory. Everybody knows that
there is a difference of opinion about
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which side Goa should go. We decid-

ed that _this matter should be referred
to the people of Goa for their opinion.

When an opinion poll was held a clear-

cut opinion was gbtained and we res-
pected that opinion.
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SHRI SHINKERE; It was held on
the administrative basis,

SHRI VIDYA CHARAN SHUKLA:

If the opinion had gone the other way
that also would have been respccted.
This is one of the iiiportant things
that we have to keep in view. The
public opinion in the areas that are
affected has to be taken into conside-
ration. In what way this public opi-
nion can be ascertained is the ques-
tion. But this is one of the very very
important factors which must not be
ignored while we try 1o settle boun-
dury- disputes in the country.

Some hon. Members have made re.
ference to the discussions in ihe
National Integration Council on ‘his
subject. As hon. Memnbers might have
noted, no clear-cul - recommendation
Was available from such an august
body as the National Integration Coun-
cil. They have made an observation
and that observation must be taken
into account while we try to setlle
these disputes.

But [ would like to emphasise again
before this august House that these
boundary disputes which are pending
in our eountry are very intricaie and
delicate problems. They must be
handled with the utmost care. 1
would also like to point out that apart
from what boundary disputes we have
today potentially there are many other
areas where such disputes can be
raked up if a wrong decision was
faken in a particular case or wrong
principles were laid down on which
these boundary disputes were settjed.
So a great deal of care has to be taken
that while we solve one boundary dis-

pute we ‘do not give rise to further °

boundary disputes or dissatisfaction or
aspirations- in boundaries elsewhere.
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There are several boundaries in tae
country between two linguistic States
where the problem of linguistic mino-
rities js probably ag much as it is be-
tween Mysore and Marashtra hut
where still there is no dispute about
it. There are such boundaris between
Madhya Pradesh and Maharashtra, be-
tween Madhya ' Pradesh and Orissa,
between Orissa and Bihar and so cn.
Still the people are living there in
peace and there is almost no dispules
there. Whenever interested politicians
try 1o start any dispute there the Joca;
people have given theym a rebuff.
They have been {old that they want
to live in peace, the State Govern-
ments are taking good ecare of the
linguistic minorities and they do not
want any disturbance in the statws
quo, It is well known that even if
we did our best, there still will be
linguistic minorities here angd there.

SHRI E. K. NAYANAR: Who arc
the interested persons?

SHRI VIDYA CHARAN SHUKLA:
The main thing is forbearance, toler-
ance and adherence lo democrat.c
principles. If we adhere (o all these
principles, ] am sure, all these present
boundary disputes, which are disturb-
ing us, would be solved in duc course
of time given goodwill, proper under-
standing and a little bit of tolerance

MR. CHAIRMAN: I shall now put
amendment No, 1 for “circulation of
the Bill” to the vote of the House.

Amendment No. 1 was put and neg”-
tived.

MR. CHAIRMAN: The question is:

“That the Bill to provide for
the transfer of certain territory
from the State of Mysore to the
' State of Andhra Pradesh and for
matters connected therewith, be
taken into consideration.”

The motion was adopted,
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MR, CHAIRMAN: Now, the House
will take up clause-by-clause conside-
ration of the Bill

Clause 2— (Definitions)

Amendment made:
Page 1, line 6,—
for “1967" substitute “1968™ (4),
(Shri Vidya Charan Shukla)
MR. CHAIRMAN: The question is:

“That clause 2, as amended,

stand part of the Bill™
The motion was adopted.
Clause 2, ay amended, was added to
the Bill,

Clause 3 was added to the Bill,

Clanse 4—(Amendment of First Sche-
dule to the Constitution,)

Amendments made:
Page 2, line 26,—

for “1967" substitute “1968" (5)
Page 2, line 34,—

for “1967" substitute “1968” (6)
(Shri Vidya Charan Shukla)
MR. CHAIRMAN: The question is:

“That claus: 4, as
stand part of the Bill."

amended,

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

Clauses 5 to 9 were added to the Bill.
Clause 10— (Appropriation of moneys
for expenditure in transferred
territory under existing Appro-
priation Acts.)

Amendment made:
Page 4, line 16—

for “1967-88" substitute ‘“1968-
69" (M

(Shri Vidya Charan Shukla)

JULY 29, 1968
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MR. CHAIRMAN: The question is:

“That clause 10, as amended,
stand part of the Bill.”
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The motion was adopted.

Clause 10, as amendéd, was added to
the Bill,

Clauses 11 to 19 were added to the
Bill.

The Schedule was added to the Bill.
Clause 1 (Short title)

Amendment made:
Page 1, line 4,—
for “1967" substitute “1968" (3)
(Shri Vidya Charan Shukla)

MR. CHAIRMAN: The question is:

“That clause 1, as amended.

stand part of the Bill."”
The motion was adopted.

Clause 1, as amended, was added to
the Bill

Enacting Formula

Amendment made:
Page 1, line 1,—
for “Eighteenth” substitute—
“Nineteenth” (2)
(Shri Vidya Charan Shukla)

MR. CHAIRMAN: The question is:

“The Enacting Formula, as
amended, stand part of the Bill"

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill,

The Title was added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
I move:

" t the Bill, as amended, be
passed”
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MR. CHAIRMAN: Motion made:

“That the-Bill, as amended, be
passed”
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MR. CHAIRMAN: The question is:

“That the Bill, as amended be
passed”

The motion was adopted.

[Mr. DeprUTY-SPAEKER in the Chair.]

16.35 hrs,

STATUTORY RESOLUTION  RE:
GOLD (CONTROL) ORDINANCE,
1968 AND GOLD (CONTROL)
BILL

MR, DEPUTY-SPEAKER. Mr.
Yashpal Singh.

SHRI KANWAR LAL GUPTA:
(Delhi Sadar): What is the time
allotted for this?

MR. DEPUTY-SPEAKER: The iotal
time allotted is one hour.

SHRI KANWAR LAL GUFTA: One
hour for the Statutory Resolution and
one hour for the Minister's motion?

MR. DEPUTY-SPEAKER: The Busi-
ness Advisory Committee nas sugges-
ted that the Bill could be referred to
a Joint Committee. Therelfore, 1t will
be a brief debate here. The hon.



